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12,05 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FmriNG By BURMESE CUST9MS PERSONNEL
oN INDTAN BArTE TRIBESMEN

Shri Kapur Singh (Ludhiana): I
call the attention of the Minister of
Home Affairs to the following meatter
of urgent public importance and 1
request that he may make a statement
thereon-

“The reported firing by Burmese
Customs personnel on Indian
Baite tribesmen on the 22nd and
MBrd July, 1966, resulting in the
death of one person and injuries

to others.”.

The Minister of Home Affairs (Shri
Nanda): Sir, on 22nd Ju'y at about
3 p.M. while two Indian tribals were
working on the Indian side of Indo-
Burmese border, two persons re-
ported to he Burmese Customs officials
challenged them for having entered
Burmese territory and asked the two
Indian tribals to come towards them.
The two Indian tribals having re-
fused to do so, the Customs officials
are alleged to have opened fire from
a stengun and one of the Indian tri-
bals also returned the fire from. his
S.BM.L. gun. - Thereupon, the Bur-
mese officials left the place and the
two Indian tribals reported at the
nearby police station at Moreh. A

case under section 307 IPC and 25

Arms Act has been
Moreh .Police Station.

registered at

According to further reports, on
23rd July two other Indian tribals
went to the place of occurrence at
about 8 Am. and saw two Burmese
sepoys in olive green dress and wear-
ing helmets on the other side of the

- Lokchao river which flows near
Moreh within the Indian territory. As
soon as the sepoys saw the. Indian
tribals, they are, reperted to _have
taken firing- posjtions and apprehend-
ing danger to themselves the two
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Indian tribals also took up positions.
The sepyos are then alleged to have
opened fire. During a short pause,
one of the Indian tribals ran to the
Moreh police station and reported the
matter to fhe officer in charge.

The Officer in charge Moreh police
station arranged a joint search with
the Burmese Customs and military
officials stationed gt Tamu, a small
town on the Burmese side of the
border. They found the body of the
other tribals lying dead with two
bullet .injuries on the abdomen and
anbther on the right thigh. On in-
quiry, the Burmese Customs and mili-
tary personnel posted at Tamu denied
any knowledge of the incident. A
case has been registered in this con-
nection alo at Moreh police station
and is under investigation.

We have got the best relations with
the Burmese authorities all along the
Indo-Burma border and we have had
the fullest cooperation from them in
regard to matters of common interest.
We have never had any similar com-
plaint in the past of misunderstanding
or skirmishes on thg border. Our
Embassy in Rangoon has been request-
ed to get in touch with the Govern-

-ment of Burma and to obtain precise

facts about the incident as known to
Burmese authorities. 1 would urge
the House not to attach too much im-
portance to this incident.

Shri Eapur Singh: I'want to know
how ¥ar the place near Moreh police
station where the first incident of the
22nd July took place, and the farther
bank of the Lokchao river where the
second incident of Z3rd July took
place are inside Indian territory, and
whether the, police investigations Iheld_
so far indicate the necessity for any
extradition proceedings against the
Burmese culprits?

Shri Nanda: The place Moreh it-
self is about 13 miles to 2 miles from
the border, and the place of occur-
rence may be a few hundred yards,
perhaps 400 or 500 yards from there.
The investigations are proceeding, and
of course, there is the necesary ex~
peditious effort being made
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Shri Eapor Singh: How far ig the
other bank of the Lokchao river,
where the second incident took, place,

frem the border?

"Shri Nanda: Between the border
and this river, there is a very small
strip of a few hundred yards.
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Shri P. K. Deo (Kalahandi): 1
want to find out if the India-Burma
border has been properly demarcated
and if there are boundary pillars, and
also whether the Government of

Burma have expressed regret for this.

incident.

sShri Nanda: [t has been demarcat-
ed. So far as our communication with
the Government of Burma is concern-
ed, it is proceeding.

Shri'P. K. Deo: About the boundary
pillars?
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Shri Nanda: Yes that part is there.
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Shri D."C. Sharma (Gurdaspur):
1 agree with the hon. Minister that
our relations with Burma are wvery,
very friendly. But here is a case
which seems to be a continuous affair,
One incident takes place on the 22nd
and another on the 23rd. Both these
things relate to tribesmen. May 1
know if the Government are expos-
ing unduly these tribesmen who live
<n this border to danger on the India-
Turma border? If they are doing so,
-vhat extra precautions are they tak-
ing? If they are not doing so, why
have these unfortunate mcuients taken
place?
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Shri D. €. Bharma: What does ‘t{e
hon. Minister say? 1 did not follow
what he said. It is raining outside,
and therefore his voice is not audible.
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Shri D. C. Sharma: Does it mean
that tribals can kill each other?
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12,15 hrs,

PAPERS LAID ON THE TAELE

AMENDMENT To Kerara MoTOoR
VeHicLES RULES, ETC,

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): 1 beg to lay on the
Table: * .

(1) A copy of Notification S.R.O.
No. 208/66 published in
Kerala Gazette dated the 24th
May, 1966, making certain
amendment to the Kerala
Motor Vehicles Rules, 1961,
etc. under sub-section (3)
of section 133 of the Motor
Vehicles Act, 1939, read with
clause (c)(iv) of the Procla-
mation dated the 24th March,

1965, issued by the Vice-
President, discharging the
tunctions of the President, in
relation to the State of
Kerala.

[Placed in Library., See No. LT-
6394/66].



